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NO. 12 OF 1953‘;

[14th Ap1 zl 1953 }

'.An Act to p10v1de for the le\y and collecmon of an- add1t10nal
‘duty of excise on cloth ror raising funds for the purpose
" of developing khadi and other handloom industries and
for promotmg the sale of khad1 and other handloom cloth.

BE 1t enacted by Parhament as follows ;=

i. Shoit title and extent. —(1)- This Act may be called the Khadi and
" -other Handloom Industries Developmenb (/&ddlblenal Exmse Duty on
Clo*h) Act, 1953.

(2) It, extends o bhe whole ef Indlw%ﬁpﬁ%ﬁ%ﬁ%ﬁ%&-&ﬁé_

9. Definitions.—In this Act, unless the context otherwise requirés,—

. () ‘appointed day’ means the 15th day of February, 1953;

(c) handloom cloth means any cloth’ wovén from any mctteml
including silk, artificial silk, staple fibre ’md wool on 1ooms} W01ked
by manual labour; : . _ _
(d) ‘handloom mdna.ues means ihdustries VVh.iC'h 'manufacture'
khadi or other handloom cloth; ' .
() ‘khadi’ means any handloom cloth woven from yarn hand-
spun in India.
3. Lievy of additional duty of excise on cloth.—(1) There shau be 3

levied and collected on. #Hl: cloth ma,nufa( tured on_or dafter the appombed
day in & and on all cloth lymo’-"“dbﬂ

- “stock on the appomtud da; in any iactmy where. cloth is manufactured
or in any prelnises appurtenant theleto a duty ozf excise al the rate of
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2 Khadz and other Handloom lndustnes Development (Addztwnal [Aur 12 o

Bxcise-Duty. on, Cloth)

Provxded that no sueh duty shall be levmd on cloth Vih!ch is exportui '
- out of India.

(d) The duty of excise spec,lﬁed in sub sectnon (1) shall be in add1t1on
to the duty of excise chargeable . on cloth under the Centfal Excises
and Salt Act, 1944 (I of 1944) » hall be levied and collected in the

same manner as the duty of exs cloth ig levied and collectéd. under:
that Act. : :

- 4. Application of pmceetis —T entral Government may utilise the
‘net proceeds of the duty of excise levied under this Act for meeting the

eosts of such measures ag it- considers necessary or expedient .to take for
- developing khadi and other handloom i'ndu‘stries,y a-n.d, in - pa,rﬁi.cul‘ar,- _

s Hneasures, for— Lo e

ey undertakm ,' aseustmg or encouragmg khadl and othel hand~
}uom mdu%uos, i .

o b) encomagmg the adoptlon of improved methodg of mamrfac—
furing khadi and other handloom eloth ;. N .
; (¢y encouraging and ~developing resemch in the technlque of,
production of khadi and othel handloom cloth and in‘the art of designg
“relating thereto;

(d) maintaining. or assxstmg in the maintenance of . institutes
for the development of khadi and other handloom industries’

(e) promotmg the’ sale and marketing .of khadx and other hand—~.
Joom ‘cloth: _

(f) fixing the. grades and Sﬁdlldalds of kha(h and  other hand-

_Ioom cloth and enforeing quahty control ;

(» plomotmcf “atid encoursging -co-operative. effort among manu-.

facturers of khadi and other handloom cloth.

5. Power to maké rules. (1) The .Central Government fnav By noti-

. fication in the Official Gazette, malxe rules for Panvmg out the pm poses . -

. of this Act.

(2) In purticular, and without prejudice to the geuelahty of the fore-
going power, such rules may provide for—

(@) the manner in which the proceeds.of- the duty of exeise levied

\mder this Act may be. apphed for all or any of the purposes specJﬁed
“in sechon 4;

(b ) the making “of gmms or loans hom such ploceeds to State
Governments for all or any of the aid purposes;

(¢) the allocation: of the net progeeds of the duty of excise between ’

Ikhadi and other handloom 1ndustues

(d) the manner in. which accounts relabing ‘to the. ploceeds oi_

the Juty of excise shall be maintained ;

.
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{#) the exemption trom the whole or &
e}:ciSe levied under this Act of g

v

Handlnow Indistries Development‘(ddditiond& 3 -

Eaxcise Duty on' Cloth) :

ny part  of the duty of
ny variety of cloth which is for thes.

time being exempt from the quty of execise

; mpoged under the Central:
Excises and Salt Act, 1944 (I-of 1944), _ ' '



